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(b) if so, the reasons therefor?

The Minister of Mines atid Fuel 
(Shri K. D. Malaviya); (a) and (b ). 
The em ploym ent of persons below 
ground in Sasti Colliery w ill be sus
pended from  1st July to 30th Septem
ber, 1962 if the management fails to 
provide the necessary protective works 
fo r  safety o f persons.

Coal Production (Madhya Pradesh)

2111. Shri Hari Vishnu Kamath: 
W ill the Minister o f Mines and Fuel 
be pleased to refer to the reply piven 
to Unstarred Question No 1193 on (he 
14th May, 1962 and state:

(a) whether work of coal produc
tion has been resumed at Gotlloria 
and Mohpani areas of Narsinghpur dis
trict, Madh.va Pradesh;

(b ) if so. since when;

fc) the quantity o f coal produced 
between 1957 to 1961; and

(d) the details o f programme- und 
plan during the next five years^

The Minister of Mines and Fuel 
(Shri K. D. M aiaviya); (a) to (d ). The 
work o f coal production ha,s not yet 
been resumed at, GolKoria and M oh- 
pani areas of Narsiiiglipur district, 
Madhya Pradesh.

Tax ExempliDns

3112. Dr. L. M. Sinithvi: Will the
Minister o f Finance be pleased to 
state:

(a) what tax exemptions have been 
eranted to different public under
takings; and

<b> which of these exemptions are 
not granted to private sector indus
tries?

The Minister or Finance (Shri 
Morarji Desal): (a ) and (h ). Under 
the Incom e-tax Act and Wealth Tax 
Act, no special exemption is granted 
to public undertakings as such. As 
regards Gift Tax Act all companies 
except the companies falling under

the purview o f Section 104 o f the 
Income-tax Act, 19fil are exem pt from 
Gift Tax. The Reserve Bank o f India 
is exem pt from incom e-tax in view  
ot the provision contained Jn Section 
48(1) of the Heserve Bank o f India 
Act, 1934. The Deposit Insurance 
Corporation is exempt from incom e- 
tax fiir the accounting year during 
which the corporation was esta.blished 
and for four accounting years fo llow 
ing that year in view  o f the provision 
contained in Section 30 pf the Deposit 
Insurance Corporation Act, 1961. 
Whatever exemptions the Income-tax 
Act provides, are available equally 
to till’ public and the privatie sector 
undertakings.

The cu.'iloms (arifl does not discri
minate between the public sector and 
private sector. No exemption from  
fustmns duty has bet 11 granted to the 
public undi^i-takings as such.

Iti the sphere o f Union Excise duty 
also no discrimination is made bet
ween the pubhc undertaking.!; und the 
privat{^ sector industries.

Grant uf Foreii;n Exchange to Indians 
for Goin^ Abroad

21U, Dr, L. M. S in jhvi: W ill the 
Minister o f Finance be pleased to
.'itatl-;

(a) how many Indian nationals 
wt^nt abroad during the years 1959-60^ 
1960-61 and 1961-62 and to which 
eoun tries;

(b ) the total foreign exihange .sanc
tioned and spent on these Indian na- 
tioTiak who went abroad during the 
aforesaid years; and

(c) the maximum foreign exchange 
sanctioned to any single individual or 
couple, with their name or names?

The Minister o f Finance (Shri
Morarji Desal): (a ) and fb ). A  state
ment giving the relevant details is 
laid on the Table o f  the House. [See 
Appendix III, annexure No. 36].

(c) Exchange is released according 
to varying scales laid down for  various 
purposes. Hence, no useful purpose
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w ill be served by compaTLng the 
amount rcltased in individual cases.
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Pakistani Nationals Sent Back to 
Pakistan

£115. Shri RaKttunath Sineh: W ill the 
Minister o f Home Affairs be pleased 
to stjte :

(a ) how m;iny Pakistani nationals 
who entered India illegally w ert serbt 
back during 1352-1962; and

(b> thoir nun^btT from Ibc States 
of Rajasthan, Punjab, Jammu and 
K;ishniir; As.sam and Tripura ai^d 
^j:inLi>ur?

Tl:e Minister o f State in the M inis
try of Home Affairs (Shri D atar): (a )
and (b ). The information is being co l- 
lecU'd and will be laid on the Table 
o f the House, as soon as it is available.

IZ hrs.

RE. MOTION FOR ADJOURNMENT

Mr. Speaker: Now, w e take up the
Call attention notice; Shri Hem Barua.

Shrl H. N. M ukerjee (Calcutta Cen
tral) ; What about m y adjournment 
motion, Sir?

Mr. Speaker; I have made enquiries. 
Probably, Governm ent would be hav
ing all the intonnation by tomorrow,

Shri H. N. M ukerjee: In this con- 
nertion, I would like to make a sub- 
misiiftn. This report is circulated by 
the PTI from  New York on the 24th 
May, Sir, as tar as w e know, n o con
tradiction o f the report has been issued 
by our Embassy in Washinglon or its 
branch in New York. I cannot im a- 
fiinr that our Embassy is hibernating 
over the we;'k-end. Television like 
f>iititIIgraph does not lie. And, there
fore, my foe 1 ins is that since this re
port has appeared and has gone un
contradicted for the space o f  at least 
4 o r  5 days, all that w e require to 
establish in this Hou.ie for  your satis
faction is that a prima facie case has 
been established so (.bat you should 
give your permission for the discus
sion o f this m ailer by  way o f adjourn- 
mi nt motion. It is not, at this point 
o f  time, our intention to go into the 
merits o f  the ma.tter. W e are only 
asking your permission for  the ad
journm ent o f the House for  this dis
cussion I can quite understand the 
Govvrnment trying to .see that the 
Prime Minister comt^s to its rescue, 1 
w elcom e it also. But, let us have it 
tom orrow You can fix some time 
tom orrow  so that w e  can have this 
discussion, if as I submit wc have 
set up a prima facie case here. As a 
is, here is a report which has been 
uncoilti-adicted and it is to be discussed 
by the House,

Mr. Speaker: I said the other day 
also that the facts that were being 
marshalled by the hon. M ember were 
only received from newspaper reports. 
Unless the Governm ent also has re
ceived that information, w e cannot 
proceed. A n adjournment motion can 
■only be discussed when the faets are 
either admitted or established. W ith
out the facts no adjournment m otion 
can be  taken up and discussed, be
cause, i f  the Governm ent only say




